Exploitation of Shopkeepers by Waqf Board Officers
365. SH. Balraj Kundu, M.L.A.: Will the Chief Minister be pleased to state:

(a) Whether it is a fact that the officers of Waqf Board are exploiting the shopkeepers

by not receiving the rent and threatening to vacate their shops and houses built on the

land of Waqf Board in Meham since the year 2017 whereas it is clearly mentioned in

the agreement of Waqf Board that after every 3 years their agreement will be renewed

and rent will be increased by 10% and;

(b)  Whether there is any policy formulated by the Government for the said tenants
of Waqf Board staying for at least 20 years; if not, the reasons thereof?

MANOHAR LAL, CHIEF MINISTER, HARYANA
Sir,

(@) (1) Sir; it is incorrect that the Officers of Haryana Waqf Board are
exploiting the shopkeepers by not collecting rent and threatening to vacate
their shops and houses built on the land of Haryana Waqf Board in Meham
since the year 2017. As per Sub-Rule(l) of Rule 18 of the Waqf Properties
Lease Rules, 2014 as amended, “no lease agreement shall contain a clause
providing automatic renewal”. However, Sub-Rule (2) of the Rule 18 of the
Waqf Properties Lease Rules, 2014 as amended suggests that “the Board
shall, while renewing the lease, give preference to the present lessee if such
lessee participate in the bid and matches the highest bid”. Hence,
amendments brought in Section 56 of the Principle Act i.e. Waqf Act, 1995
(Act No.43 of 1995 vide the Wakf (Amendment) Act, 2013 ( Act No.27 of
2013) read with Rule 18 of the Waqf Properties Lease(Amendment) Rules,
2014 resulted in non renewal of lease without bidding. Since the leases are
not being renewed, Officers of the Haryana Waqf Board were not collecting

the rent from the sitting lessees.



(b)

Moreover, the existing lease holders are reluctant to
participate in the bidding process as they fear that rent may go up
exponentially.

(i1) Sir; it is correct that prior to the amendments in Waqf Act in the year
2013, Lease Agreement executed between lessor and lessee carried a clause
mentioning that after every three years their rent will be increased @ 10% or
as the case may be, but owing to amendments brought in the Wakf Act in the
year 2013, this clause has become redundant. As stated in para (i) above, Sub-
Rule (i) of Rule 18 of the Waqf Properties Lease Rules, 2014 as amended
puts bar on automatic renewal of lease.

No sir; there is no policy formulated by the Government of Haryana for the
said tenants of the Haryana Waqf Board staying for at least 20 years. As a
matter of fact, the Waqf Act, 1995 (Act No.43 of 1995) is a Central Act. The
powers to frame lease rules lies with the Central Government. In exercise of
the powers conferred by Sub-Section(1) of Section 56 of the Waqf Act, 1995,
the Central Government has made the Waqf Properties Lease Rules, 2014.
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